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ORDER

PER CHALLA NAGENDRA PRASAD, JM:
Through this Miscellaneous Application (“MA” in short”), the

Revenue is seeking for recalling of the order of the Tribunal for the
Assessment Year 2018-19 in ITA No0.1199/Del/2024 dated 10.01.2025

stating that the order passed by the Tribunal in quashing the order passed by
the Ld. PCIT u/s 263 of the Act is erroneous.
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2. Heard rival contentions and perused the order of the Tribunal. It is
observed that the Tribunal considering the arguments of both the parties and
facts of the case and placing reliance on various decisions of High Court and
Tribunal held that the Ld. PCIT has no jurisdiction u/s 263 to pass revision
order as the subject matter of revision was already under appeal before the
CIT(A). Therefore, the order passed by the Tribunal is not an erroneous
order. If the Assessing Officer feels that the order passed by the Tribunal is
erroneous, is at liberty to file an appeal before the Hon’ble High Court

challenging the order of the Tribunal.

3. Inthe result, the Misc. Application filed by the Revenue has no merit
and accordingly, the same is dismissed.

Order pronounced in the open Court on 05.02.2026.
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